
FIR No.000194/20
State vs  Mohd. Arif 
u/s 379/411
P.S. Vasant Vihar

26.07.2020

Present: Ld. LAC Sh. Yogesh Kumar for the applicant.

Reply in the present application seeking interim bail on behalf of accused 

not received.

Let the reply be filed within two days from today positively.

Naib court is directed to send this order to the IO concerned today itself 

through whatsapp, e-mail and all other modes.

Copy be also sent to Jail Superintendent for necessary information through 

all modes and be uploaded on the District Court Website as per rules.

Put up for reply/arguments on 28.07.2020.

                                                                                                      SHRUTI CHAUDHARY
             DUTY MM/ PHC/ND

26.07.2020



FIR No. 000396/20
State vs Rajan
u/s 379/356/411 IPC
P.S. CP

26.07.2020

Present: Ld. LAC Sh. Yogesh Kumar for the applicant.

This is an application seeking interim bail on behalf of applicant/accused, 

namely,  Rajan, S/o Dharam Das on the ground that the applicant has been in JC since 

28.06.2020 and being inside the jail will expose the accused to the spread of Covid-19 

Virus. 

IO/HC Mantu  Pandey  has  filed  reply  to  the  said  application  via  e-mail 

which has been received by the undersigned, strictly opposing the present application on 

the ground that the accused has been previously involved in 14 cases of similar nature. The 

previous involvement report has also been filed. 

Heard. Record perused. 

In view of the above submissions, keeping in mind the directions issued by 

Hon’ble High Court of Delhi,  the applicant is admitted to interim bail for the period of 45 

days upon furnishing of bail bonds and  local surety bonds in the sum of Rs. 40,000/- to the 

satisfaction  of  Ld.  Jail  Magistrate  concerned,  along  with  local  address  proof,  to  be 

verified.

Applicant is directed to surrender before Jail Superintendent concerned after 

expiry of 45 days’ period from the date of his release.

Copy of this order be sent to Court concerned through proper channel also 

another copy be also sent to Jail Superintendent concerned for due compliance.

The present application is accordingly disposed of.

Copy be also uploaded on the District Court Website as per rules.

                                                                                                      SHRUTI CHAUDHARY
             DUTY MM/ PHC/ND

26.07.2020



FIR No. 0167/20
State vs Nasir Khan
u/s 419/406/120 B IPC
P.S. Special Cell

26.07.2020

Present: Counsel for accused with surety.

Bail bonds have been furnished in compliance of order dated 21.07.2020 of 

Ld. Duty MM. Verification report received from IO/SI Sunil Kumar.

I have perused the report.

Accordingly, bail bonds are accepted.

FDR no. 554310 for a sum of Rs. 40,000/- accepted as liquidity proof of the 

surety. 

This order be treated as release warrants.

Copy be also sent to Jail Superintendent for necessary information through 

all modes and be uploaded on the District Court Website as per rules.

Application stands disposed of.

                                                                                                      SHRUTI CHAUDHARY
             DUTY MM/ PHC/ND

26.07.2020



FIR No. 294/20
State vs Satya Narayan
u/s 356/379/411/34 IPC
P.S. Delhi Cantt

26.07.2020

Present: Counsel for the accused along with surety.

Bail  bonds  furnished in  accordance  with  order  dated  25.07.2020 by Ld. 

Special Judge, PHC/ND. Copy of RC and insurance along with address proof of the surety 

filed. Bail bonds stand accepted.

This order be treated as release warrants.

Copy be also sent to Jail Superintendent for necessary information through 

all modes and be uploaded on the District Court Website as per rules.

Application stands disposed of.

                                                                                                      SHRUTI CHAUDHARY
             DUTY MM/ PHC/ND

26.07.2020




